CENTRAL ADMINISTRATIVE TRIBUNAL :2
PRINCIPAL BENCH

0.A. NO.259/2002
New Deihi this the 30th day of January, 2002

Hon’ble Shri Justice Ashok Agarwal, Chairman
Hon’ble Shri V.K. Majotra, Member (A)

. Shri Bhuvain Chan:

)
Z. Snri Anii

m

. Shri SUrendra Bahadur La?l

€. S8nhri Om Prakash Singh

8. Shri Ganga Dutt

i8. Shri Mahipal Singh

20. 3hri Hira Laj

21. 8Shri Satish Kumar

2Z2. Shri Muni Ram

23. &nhri Jeet Singh

24. 3nhri Dal Chand Kumar

25, 8hri Vijay Bhatia

6. Shri Birknhodar 3ingh Negi
27. 8hri Chetan



M

N - ™

w0 w W) [5y]
)

48]

(5]

o)

D O

—_—
a

™

'

an

‘Anand 3ingh

v
I

v

[

ay Pail
Ajay Kumar

Di]éep.Kumar

Ravinder Kumar Verma

Devender RKumar Kansotiva

ash Singh Negi

MuKesh Sharma

ijak Ram Mourya

Atul Kumar Jain

Surinder Pal Sharma

Rajinder Singh Bhats

Anil Rumar Vaish
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60. Shri Harainder Kumar Sharma
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New Delhi-1i0 001
Director General
Doordarshan Kendra, Doordarshan Bhavarn

Mandi House, Copernicus Maig
New Deini-ii0 GO1
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ORDER (Oral) .

Hon’bie Shri V.K. Majotra, Member (A)

Shri  Anis Suhrawardy, Jearned counsel of t
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2. The appiicants, 60 in number, are Casual  Floor
Assistants working in Doordarshan. They are stated to have
P R R IR N . '
ceen Initially appointed as Casual Fioor Assistants w.e, f

bie Supreme Court

the applicants shoiuld be r
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regu1arisation, Eariier on, o

approached this Tribunal through QA 22

s and circumstances of the case
ed that the respondents themselive
ated that the applicants who ha
aiready been placed in the eligibility 7Ji
of CFAs at DDK, Delhi, acc ording  to
provisions of the rpau1ar sation Scheme dat
9.6.1992 and 17.3.1954 wiv] be leguqu!
against the existing Vabﬁi i in accordan
with their seniority HOoweve
mentioned above, the e for
pondents to review the - wh
ought to increase t
Tor the purposes o
Keeping in- view the
ariy situated nerhu
the Casual Lightin
e done  in ac
Ru?es and
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ake any effective action .in pursuance of wh

atorestated order of the Tribunal, the appiicants had Tiie

a Contempt Peiition namely, CP-382/200% in GA~2241/83 which

was dropped with Tiberty to the appilicants 0 assai

With Taw, if so advised. Hence this CA. The learned
counsel  submitted that whereas services of various other
categories of casual artists 1in Doordarshn  have hee
reguiarised, the sarvices of the appiicants have not heer

the monthiy/scale rates have not Deen  given Lo these

iy in  accordance
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appiicants vis-a-vis the other categories of casual artisis
whose serevices have been regularised.
4, The applicants  have impugned Annexure-A dated

5.3.2001 whereby 1in pursuance of this Tribuna

dated 21.11.2000 in OA-2241/89, the respondenis have
carried out the review regarding reguiarisation of Casuai

reguiarisation and have been piaced in the eligibility Tist
nf casual Floor Assistants at DDK, Deihi. However, since

appiicants cannot be reguiarised tili1 regular vacancies are
available. Whereas the respondents have also stated that
the appliicants cannot be reguiarised against the vacancies

able at other Doordarshan Kendras
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of these appiicants also that they shouid

ava11abiekother Doordarshan Kendras.

3. The aopliicant has not provided information about
existence of any vacancies at present and aiso not pointed
aut that any Juniors Lo the applicants nave OeaEn

not. Find any merit in the present OA which is dismissed in
Timine. However, the appiicant shall have libsriy To raise



{(V.K. Majotra)
Member (A)
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